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GOVT. MOTION 

Thirtieth Report of the Commissioner for 
Scheduled  Castes and  Scheduled  Tribes 

for the Year 1989-91 

THE MINISTER OF STATE OF THE 
MINISTRY OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): Madam, I beg to 
move: 

"That this House do consider the Thirtieth 
Report of the erstwhile Commissioner 
for Scheduled Castes and Scheduled 
Tribes for the year 1989-91 laid on 
the Table of Rajya Sabha on the 27th 
July, 1998." 

SHRI JANARDHANA POOJARY 
(KARNATAKA): Madam, the Motion 
moved reads like this: "That this House do 
consider the Thirtieth Report of the 
erstwhile Commissioner for Scheduled 
Castes and Scheduled Tribes for the year 
1989-91 laid on the Table of Rajya Sabha 
on the 27th July, 1998." 

Madam, this Report has been submitted 
on 10.02.1991. It was placed before the 
Rajya Sabha on 27th July, 1998. That 
means, it was placed after seven years and 
five months. The question is, irrespective of 
party affiliations, whether we have got a 
political will and commitment towards the 
uplift of Scheduled Castes and Scheduled 
Tribes. Our population is about 98 crores. 
The Scheduled Castes 

and Scheduled Tribes population is not 
less than 22%. Barring a few, the major 
chunk of population is living below' the 
poverty line. Madam, they do not have 
land, they do not have employment, they 
do not have sufficient food to eat and 
they do not have sufficient shelter to live 
under. This is the plight of this section 
which forms a major chunk of the popu-
lation. 

The question is, whether this Report is 
relevant for the day, This Report had 
been submitted by the Commissioner and 
afterwards we have got the reports of the 
SC/ST Commission/ before the 
Parliament. These reports highlight the 
problems of the Scheduled Castes and 
the Scheduled Tribes. A number of 
reports have been submitted to the 
Parliament and to the Government since 
February 10, 1991. My submission is 
that the plight and the economic 
condition of the Scheduled Castes and 
the Scheduled Tribes have not been 
attended to properly. Their social and 
educational aspects also have not been 
protected. Then, what is the objective of 
providing reservation for the Scheduled 
Castes and the Scheduled Tribes? What 
is the objective of providing reservation 
in employment and promotion? The main 
objective in providing reservation for the 
Scheduled Castes and the Scheduled 
Tribes in civil posts and services of the 
Government is not just to give jobs to 
some persons belonging to these 
communities and thereby increase their 
representation in the services, but the 
main objective is to uplift these people 
socially and educationally and make 
some place for them in the society. These 
sections of the society have been 
clamouring and struggling for decades 
and decades. What does the Constitution 
provide for these sections? The relevant 
article of Constitution, which governs the 
entire reservation set up, is article 16(4). 
It says, "Nothing in this article shall 
prevent the State from making any 
provision for the reservation of 
appointments or posts in favour of any 
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backward class of citizens which, in the 
opinion of the State, is not adequately 
represented in the services under the State." 
Then article 46 says, "The State shall 
promote with special care the educational 
and economic interests of the weaker 
sections of the people, and in particular, of 
the Scheduled Castes and* the Scheduled 
Tribes, and shall protect them from social 
injustice and all forms of exploitation." 

The Congress Government has been 
protecting the rights of these classes for 
years. Unfortunately, after the Supreme 
Court's' decision, this Government and the 
previous Government came up with certain 
memoranda, stating that they have issued it 
consistent with the Supreme Courts 
decision. The Department of Personnel, 
Government of India, has issued certain 
memoranda. The first memorandum was 
issued on 3.1.97, downgrading the seniority 
of the Scheduled Castes and Scheduled 
Tribes officers. Then, another memorandum 
was issued on 2.7.97, changing the system 
of maintenance of rosters. Then, they issued 
another memorandum on 22.7.97 and 
withdrew the various relaxations provided in 
the recruitment. The memorandum of 
29.8.97 discontinued special recruitment 
drive to fill the backlog of vacancies. The 
memorandum of 30.8.97 restricted the 
promotions to the lower rung of group 'A' 
services. These memoranda are taking 
protection under the Supreme Court's 
decisions. 

Now, I will read out the Supreme Court's 
decisions also one by one. But, before 
coming to this, I would like to present the 
position of these classes before you. The 
falling fortune of the Scheduled Castes and 
the Scheduled Tribes in the Government of 
India. Firstly, over the last three years, the 
number of Scheduled Caste and Scheduled 
Tribe Ministers has been falling. Secondly, 
there is only one Cabinet Minister from the 
Scheduled Castes and no Cabinet Minister 
from the Scheduled Tribes today. Thirdly, 
there is 

not a single Secretary in the Government of 
India, either from the Scheduled Castes or 
from the Scheduled Tribes, as against four 
and one, respectively, till two years back. 
Now, taking into account the Law Ministry, 
which falls into a different category, there 
was a Secretary from the Civil Services till 
this year, and now there is a Secretary from 
the Scheduled Tribes. The representation of 
the Scheduled Castes and the Scheduled 
Tribes has been very nominal or falling. 
Then, Madam, the representation of the 
Scheduled Castes is well below the 
reservation in Class I and Class II category. 
As for the Scheduled Tribes their number is 
much below their percentage of reservation 
not only in Class I and Class II category, but 
even in Class III and Class IV. It is very 
much less despite various measures, 
instructions, rules and special drives in the 
last 50 years. This has been brought out in 
the National Commission's Report also. But, 
unfortunately, there is no commitment from 
any side. 

Now, one by one, I will come to the 
decisions of the Supreme Court. I have 
pointed out four memoranda. I will give my 
comments on these office memoranda, 
dated 30.1.97, 22.7.97, and 28.8.97. 

The Office Memorandum dated 30.1.97 
seeks to adversely affect the seniority of the 
Scheduled Caste and the Scheduled Tribe 
officers, who already stand promoted, on the 
ground that such promotion exceeds their 50 
per cent limit stipulated by the Supreme 
Court judgement in the Indira Sawhney 
case. 

Then, the Office Memorandum dated 
22.7.97 seeks to withdraw the relaxation in 
the recruitment and promotion of the 
Scheduled Caste and the Scheduled Tribe 
officers. 

The Office Memorandum dated 29.8.97 
discontinued the special recruitment for the 
speedier filling up of the backlog vacancies 
of the Scheduled Castes. The Memorandum 
takes note of the Supreme 
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Court judgement in  the Indira Sawhney 
case which stipulated that not more than 50 
per cent reservation can be provided against   
vacancies   filled   up   in   a   year, 
including   the   carry-forward   vacancies. 
Once   again,   the   Office   Memorandum 
makes   it   permissible    to   consider   the     
backlog vacanics as a seperate block and 
treats the existing and blocked vacancies    
together.   It   is  necessary  to  evade   the     
implementation    of   Office    Memoranda    
dated 30.1.97, 22.7.97 and 29.8.97. 

Now, if this judgement goes against the 
interest of the Scheduled Castes and the 
Scheduled Tribes, then, you will have to 
reconsider what action we had taken, what 
action the Government had taken and what 
action the Department of Personnel had 
taken. I would like to know whether they 
are going to review the judgement or 
whether they are going to bring in any 
legislation, if. it is required, particularly, for 
the class which is below the poverty line. I 
would like to know whether you have got 
the political will and whether you have got 
a commitment towards these laws. If there 
is a commitment, then, if required, why 
can't you bring in an amendment to the 
Constitution? This is the point which is 
made not only by the Scheduled Castes 
Commission, but it is there even in the other 
reports. 

Then, Madam, comments on the Office 
Memorandum dated 2.7.97 alters the 
vacancy-based roster system, that is, the 
existing roster system. This has brought 
about the implementation of the Supreme 
Court judgement in the Indira Sawhney 
case, which has fixed a maximum of 50 per 
cent limitation on reservation. Our Party, 
the Congress Party, is committed to giving 
reservations, protecting their interests. 
Madam, the other day, just before the 
elections, a statement was made by the BJP 
and its allied parties saying that they were 
prepared to move an amendment to give 
them reservation beyond 50 per cent. I 
would like to know whether they are going 
to stick to this commitment. If so, we will 
support them. 

If it is only on paper, then it will be very 
difficult. The Government's position is 
that the constitutional validity of Article 
16(4A) of the Constitution, which seeks 
to protect the Scheduled Castes and 
Scheduled Tribes reservations in matters 
of promotion in certain class or cadre 
posts has been challenged. The 
Government says the Office 
Memorandum dated August 13, 1997, 
which continues the policy of reservation 
beyond February 20, 1997 in promotions 
and which would otherwise cease after 
November 15, 1997, had also been 
challenged before a court of law. But the 

point is even though it had been challenged, 
no stay order had been given by the 
Supreme Court. I would like to know 
whether the Government is obliged to give 
effect to Article 16 (4A) as well as the 
Office Memorandum dated 13.8.1997.- 

So far as the grievances of this class are 
concerned, no foreceful effort is made to 
redress them. High class lawyers are 
available in the country, but whenever there 
is a case concerning the interests of this 
section of the society, nobody takes interest. 
Moreover, barring a few, 

there is no one committed to implement the 
reservation policy. Even in the case of 
atrocities on women belonging to the 
Scheduled Castes and Tribes, particularly in 
the rural India, when the same is reported in 
the Police Station, the S.H.O. does not rush 
immediately. He takes days thus spoiling 
the entire case. They care more about the 
powerful sections of the society. Even if the 
people belonging to the Scheduled .Castes 
and Tribes are murdered or their women are 
paraded naked, nobody takes cognizance. 
This is the plight of the people of this 
section of society. Even if they go to the 
police station, their cases are not registered 
or their complaint is not registered faithfully 
and the guilty is not arrested; Moreover, 
nobody comes forwarded to represent their 
case. Even in rape cases, the prosecution 
does not 
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take interest. Even if their cases go to tne 
court, the guilty go scot-free and are not 
punished. This is happening in the case of 
the Scheduled Castes and Scheduled Tribes. 

The National Commission for Scheduled 
Castes and Scheduled Tribes in paragraphs 
27 and 28 of its report has also noted the 
inadequate representation for the Scheduled 
Castes and Scheduled Tribes at high places 
in Group A and Group B posts, which is 
contrary to the spirit of the 77th 
Constitution Amendment. 

The Commission has also made some 
remarks regarding the Department of 
Personnel. "The commission also notes the 
inappropriate response of the Department of 
Personnel in hesitating to recommend the 
reservation for the Scheduled Castes and 
Scheduled Tribes in promotions in all 
classes of posts in accordance with the 77th 
Constitution Amendment. The attitude of 
the Department of Personnel should be 
deprecated and condemned." These harsh 
words are used because so long as such 
things happen in the country, nobody will 
get up and help this section of the society. 

Madam, the Department of Personnel has 
prepared a draft Bill for appointment and 
reservation of seats in educational 
institutions for the candidates belonging to 
the Scheduled Castes and Scheduled Tribes. 
This Bill is pending with the Department of 
Social Justice, that is why that Bill has not 
yet been introduced in Parliament. The 
Department of Personnel is opposed to its 
introduction. If such a Bill is introduced, it 
would bring about uniformity in the 
reservation policy and would be made 
applicable to all the States of the Union, this 
would be in the larger interests of the SCs 
and STs. The 

Congress Party has stated that we should 
provide these facilities to people of this 
section. We will support this policy. 

SHRI M. VENKAIAH NAIDU 
(Karnataka):   Janardhana Poojary Ji,  if 

don't mind, I would just try to get myself 
enlightened. The Office Memorandum, 
which you have read before the House, is a 
very serious affairs, but it had taken place in 
1997, At that time the United Front 
Government was in power, to which your 
party was giving support. That should have 
been opposed at that time itself. Now, at 
least if the Congress Party comes forward, it 
is a good thing. 

THE VICE-CHAIRMAN (MISS SAROJ 
KHAPARDE): Mr. Naidu, we are 
discussing this particular subject after seven 
years. So, there should not be any 
interruption from this side or from that side. 
Whatever you want to say, you can do so 
through Mr. Gautam. 

SHRI JANARDHANA POOJARY: 
Madam, the hon. Member has made a 
relevant point. In the beginning itself I had 
stated irrespective of whatever party is in 
Government there is a lack of will. So far as 
this class is concerned. I can tell you, Mr. 
Rajiv Gandhi had brought up all this in 
order to give them protection. The 
relexation and various other things were 
brought about by him. but, unfortunately, 
afterwards that was given up. You all know 
by whom it was given up. The point is 
whether it should have happened. Madam, 
their economic condition is such, when they 
come to educational institutions to gain 
admission, whether it is in colleges or in 
other institutions, these people do not have 
sufficient food to eat; they do not have 
somebody to guide them properly. They do 
not have sufficient facilities. Even in the 
rural areas there is not even an electric light 
to read. Under these circumstances they 
come up. The Government of India has 
provided a Budgetary allocation, so far as 
scholarship to these people is concerned, 
and so far as other related educational 
facilities to them are concerned. The hon. 
Minister can go through that and see 
whether those; allocations have actually 
been spent or not. What is the amount that 
has been spent? Why has it not been spent? I 
would like to know whether anybody is 
looking into this.  For your 
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information, Madam, when I was a 
Minister, in the banking sector, one per cent 
of the Scheduled Castes were to be given  
advance  at  a  differential rate of 

interest which was 4 per cent. We gave one 
per cent. Out of that 33 1/3 should have 
been given to Scheduled Castes and 
Scheduled Tribes. When I took charge, not 
even 50 per cent was given. Yes, I had 
arranged loan melas. Ultimately, what has 
happened? We have covered up to 51 per 
cent. More than half of the population was 
given that facility as against 33 1/3 to the 
Scheduled Castes and Scheduled Tribes. 
Yes, a hue and cry was raised throughout 
India, even inside the Parliament and 
outside the Parliament that bank would 
become bankrupt. Yes, we did it. Now, the 
question is whether that commitment is 
there. Why are you not spending this 
amount? There is a budgetary allocation. 
The Parliament had passed that Budget, but 
it is not flowing to these weaker sections. 
That is why I have stated ynless there is a 
commitment, there is a dedication, they 
cannot be brought above the poverty line. If 
you are not corrupt, nobody will object. I 
did not even take a glass of water from any 
person. Yes, I fought for weaker sections. I 
would like to say I did it boldly. Even 
before we started the debate, some 
statement was made that we had given 
loans. There was no hue and cry when Rs. 
50,000 crores was due from big 
industrialists. Wobody had raised an 
objection. These weaker sections had no 
voice. My submission is here is the 
Parliament. We should wake up. We should 
see to it that these programmes are 
implemented. Now, what is happening? 
There are Scheduled Castes and Scheduled 
Tribes Welfare Associations. They are 
serving in the Government. Now, we are 
giving all these protections and facilities to 
the weaker sections. Who will safeguard 
their interests? the other sections of the 
society will not safeguard their interests. 
Even today who will look after them? We 
have fought for them. We have got them 
these things. They have to go  and see that 

these provisions are implemented. They 
have to discuss it with the Department. 
Unless this is done, nothing will be done. 
So, my submission is if any change is 
required in the law, the Government should 
go in for it. The persons who are in this 
Government or in the other Governments or 
who are at the helm of affairs should have 
that commitment. If the Minister concerned 
does not have the commitment, things will 
remain as they are. 

I had put a question in this House 
regarding implementation of reservation 
policy for Scheduled Castes and -Scheduled 
Tribes. The concerned Minister did not give 
a suitable reply. This clearly shows that they 
do not have 

a commitment to implement it. 

Madam, what I submit is that the day is 
not far off when there will be some revolt, 
revolution. Please pardon me for saying so. 
Some mafia gang or some militants would 
recruit these people in any number. Why is 
it happening? In every caste there are poor 
people who are living below the poverty 
line. We should see to it that they are 
brought above the poverty line. The parents 
send their children to schools and colleges 
in spite of not having meals  two times a 
day. When these students come out of 
colleges, there are no employment 
opportunities. India consists of 98 crore 
people. Out of this 22 per cent or 29 per cent 
of the population do not have land holdings. 
In the beginning itself I had submitted that 
they also from part of the society. 

Now, if there is no employment for these 
people, what will happen? I know the1 

notorious person of Bombay who is not 
living in Bombay. He is creating 
militancy in Bombay and outside. He is 
getting people. When we come out of the 
college, if we do not get employment, 
what will happen? We will wait for one 
year, two years, three years or four 
years. Afterwards, there will be 
disappointment, frustration and 
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ultimately, what will happen? A person who 
is working in Bombay is getting Rs. 20,000/- 
or Rs. 25,000/-. These unemployed people 
know this thing. They also know that they 
are going to die, they will be booked under 
one pretext or the other. They will be killed. 
So, they are prepared to kill others. These 
people who have no employment are 
available in abundance. What will happen to 
the nation if this happens? I am a member of 
one of the Department-related Standing 
Committees. The other day, one of the 
Chairman has made a submission before the 
Committee saying, "earlier we were 
managing the Board with 2,80,000 people. 
Now, we are managing the Board with 
85,000 people." Then I had put a question as 
to what has happened to these two lakh 
people. He said: "We have sent them out and 
it is an achievement." Then I put a question 
to him that if he had developed the Board 
and had created employment for five lakhs 
of people, it would have been an 
achievement. Then I put a question to him: 
"Before which forum are you speaking?" So, 
if we do like this, what will happen? Now, 
my submission is that in this class also, the 
same thing will be happening with the 
memorandum regarding the relaxation in 
direct recruitment. It is being taken away. 
So, there also, the employment to the 
Scheduled Tribes is denied. Under these 
circumstances, I submit that the Government 
should take the House into confidence and 
come with a proposal for development in the 
field of education, in the field of economic 
development and also in other fields. 
Nothing can be achieved unless it is done. 
So far as this Department is concerned, more 
funds should be made available. So far as 
the question of atrocities is concerned, I 
request the Government to see that special 
courts are set up throughout India. The last 
submission is that so far as the Scheduled 
Tribes are concerned, this report has made 
one recommendation for setting up a 
separate Commission for the Scheduled 
Tribes. I would like to quote that: 

"In view of the developing crisis in 
respect of tribal areas and the tribal 
society, it has become necessary to make 
a separate constitutional arrangement for 
the tribal communities under article 338 
of the Constitution in consistence with 
the recommendation of the Debhar 
Commission, 1960 and in accordance 
with the suggestions of all the subsequent 
Committees, the Shalo Committee, the 
National Committee for the Development 
of Backward Classes and Backward 
Areas." 

Lastly, in our party manifesto also, the 
Working Committee has come forward with 
a programme, that is, with a definite stand 
that there should be a separate Commission 
for the Scheduled Tribes. Before 
concluding, I would like to read one para of 
the report. 

"Needless to say these three 
reports have raised several basic 
issues. The Constitutional 
arrangements have failed to provide 
relief from injustice leading to a sense of 
utter despair. In the highest court of the 
land the Commissioner is on one side, 
while the entire administrative set-up is 
on the other side. Questions of violations 
of the Constitution have been raised in 
respect of those sections whose 
protection and welfare are the 
responsibility of State. How ironical it is 
that even after filing of suit in a court of 
law, no prompt steps were taken like a 
flash of lightning to set these matters 
straight, to end injustice and to put an 
end to exploitation! Perhaps the whole 
system burried itself in the filing of a 
reply." 

So, Madam, I hope that the Government has 
the political will to give all the protection to 
the Scheduled Castes and Scheduled Tribes 
as envisaged in the Constitution. Thank you. 
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SHRI A. VIJAYA RAGHAVAN 
(Kerala): Madam Vice-Chairman, we are 
discussing a Report which was submitted 
seven years ago and about those people who 
constitute 25 per cent of the total population 
in our country. This reflects the attitude of 
our society towards the most backward 
section in our society. When we want their 
assistance of the freedom struggle, we call 
them the Darid-ra Narayan. At the initial 
stage, it was headed by intellectuals, 
advocated, doctors, landlords and they were 
behind the British people. There was no 
mass force. Then, at that time, when we 
began to talk about the Daridra Narayans, 
they came. There was mass upsurge in this 
country. We got freedom. Now, after 50 
years we did not get time even to discuss a 
Report which is seven years old! 

It is a very sad thing that has happened in 
this country. When we discuss their plight in 
our society, what is their position after 50 
years? Did they become land-owners or 
landless after 50 years? After 50 years of 
freedom they lost their Sand. They are 
landless. What is their economic position in 
our society? Has it improved? We ae not in a 
position to say that their economic position 
has improved. So, Madam, while we are 
discussing about their position, I have some 
experiences. Recently, the organisation to 
which I belong had done good work. A 
survey was conducted in almost 23 dis-
tricts,-;in 15,000 villages, in Andhra Prad-
esh. Even now, there are two glasses in the 
villages one for the Dalits, and the other for 
the forward class. Untouchabili-ty was 
abolished under article 17 of our 
Constitution. Why are there two glasses? 
Not only in Andhra Pradesh; even in Tamil 
Nadu,  there is a famous district 

which is the birth place of Periyar Rama-
swamy Naicker. He was in the forefront in 
the fight against the upper class of our 
society. Even in his village, there are two 
glasses for drinking water; one for the 
Scheduled Castes and the other one is for the 
upper castes. This is there in Tamil Nadu 
also. It is also there in Maharashtra. I do not 
want to talk about North India. The same 
thing is going on. Why? I was in 
Maharashtra the day-before-yesterday. We 
were discussing about the condition of 
agricultural workers and the Dalit people. It 
was reported from the Dhule district. One 
adivasi was beaten to death. What is all this? 
In the last two years, six deaths due to 
similar type of attacks were reported from a 
particular locality where zamindari is 
dominant. So, this question has remained 
unaddresed. The question is whether the dalit 
killings are a question of law and order or the 
result of a deep structural crisis in the Indian 
society. That is what we have to address 
ourselves to. We, the parliamentarians, have 
to address ourselves to what is going on in 
this country. Is the life in agrarian India 
being regulated by norms of a civilised 
society and the norms of a modern state? 
That is what we have to discuss. While we 
are discussing about SCs and STs, let me 
point out that 70% of the SCs are agricultural 
workers and 90% of the STs are agricultural 
workers. Is there any legislation to support 
the agricultural workers? I have the reply 
from a Minister here. It was given on 
20.7.1998 in this august House. This is a 
reply by the Labour Minister regarding a Bill 
for the agricultural workers. I quote the first 
paragiaph of the reply. It says, "Although a 
Bill to provide for regulation of employment 
and conditions of service and to provide for 
certain welfare measures to the agricultural 
workers has been provided, it has not been 
possible to take it to its logical conclusion on 
account of varying perceptions of State 
Governments arising out of widely different 
socio-cultural and agro-climatic conditions, 
agricultural practices and employer-
employee relationships obtaining in diffe- 
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rent States". There are so many other things 
in this answer. What is this approach? Are 
we ready to pass a comprehensive legislation 
for agricultural workers, for safeguarding 
their rights, for implementing the Minimum 
Wages Act? What is going on in this 
country? All the States are annoucing the 
Minimum Wages? But is there an authority 
to implement the Minimum Wages for ag-
ricultural workers? No such authority exists 
in any of these States, except West Bengal, 
Tripura and Kerala. How are we going to 
deal with the problems of landless 
agricultural workers, the SC and ST people 
in our country? 

There is another question regarding land. 
While we are discussing about SCs and STs, 
the only issue that is discussed is 
reservation. Who is getting reservation? We 
talk about reservation in high posts, doctors, 
engineers and so on. But that is only a 
microscopic percentage of the SCs and STs. 
most of the SCs and STs are agricultural 
workers. Then, what is the attitude towards 
land reforms? We are not talking about land 
reforms. So many of my esteemed 
colleagues spoke here. I have due respect for 
them. But are we talking about land reforms 
now? Without having land reforms, how can 
we uplift the SCs and STs? They are 
landless. What is the situation of the land 
that we have distributed? The Patta is with 
the SC or ST man and the land is with the 
landlord. We are all happy. We make good 
speeches. There are good replies by the 
Ministers in the Parliament that to such and 
such extent the land has been distributed. 
The land is distributed but the SC/ST people 
don't have the possession. That is the tragic 
situation in this country. Then, we should 
think about the educational status of the 
Scheduled Castes and Scheduled Tribes. 
Here I would like to quote a news item of 
the Indian Express dated 19.11.98 titled 
'Kids trek for three days through forests for 
justice.' This news item says that 23 school 
children from a tribal village in Maharashtra 
walked to Nasik to 

complain about cruel teachers, bad food, etc. 
In this country of Mahatma Gandhi, 23 
school children walked through the forests 
for three days in order to seek justice! We 
are hearing all these things even after 
completing 50 years of our independence. It 
is a matter of shame for this country. 

Madam, as far as the land reforms are 
concerned, there should be a change in 
our attitude. Earlier, there were regular 
meetings for discussing the 
implementation of land reforms. But, it has 
stopped now. We should revive that practice 
of assessing the implementation of land 
reforms in different States. For the time 
being, I am not requesting for drastic land 
reforms. But, my request is that whatever 
existing land reforms are there, they should 
be implemented properly. The Government 
should give instructions to the State 
Governments; and should hold the meeting 
of Chief Ministers and Revenue Ministers to 
expedite the land distributions so that the 
existing land reforms could be implemented 
properly. 

This Report rightly mentions some other 
aspects. It was drafted in the early years of 
this decade and at that time globalisation 
process was not very much 

there in the horizon of our country. But, 
there is an apprehension in this report about 
the impact of globalisation. Now the 
globalisation process is going on. The 
employment opportunities are coming down. 
In the name of globalisation, we are 
transferring surplus land to the big business 
houses and multinational companies. It has 
been reported from Orissa that some land 
has been given to the Tatas. It has also been 
reported from Madhya Pradesh that some 
land has been given to a multinational 
company. The same thing is going on in 
Karnataka, Maharashtra, Tamil Nadu and so 
on. So, in the name of globalisation, we are 
curtailing land reforms in this country. That 
is one apprehension which has been 
expressed in this Report. As a result of 
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Rs. 5,000 crores every year, the result is 
not commensurate. There is the Panchayati 
Raj system but still, unfortunately, 
bureaucrats want to control it. With regard 
to welfare issues, I know of a particular 
incident in a particular Taluk in Kerala. 
During the last 50 years, they have spent 
more than Rs. 75,000 per head for the 
welfare of the tribals. Rs. 75,000 per head 
and still people are staying without a pucca 
house. What happened to this money? This 
is very important. The money has been 
taken by the bureaucrats. But, the 
bureaucrats are saying that the politicians 
took the money. They are against 
politicians. What happened actually? The 
bureaucrats took the money. Then for any 
enquiry with regard to this, not even a 
single IAS officer is ready to order an 
enquiry. If he makes an enquiry then that 
will be against his seniors, who came first 
and took the money. Now, the junior 
person .will not take that responsibility. So, 
my humble suggestion with regard to the 
implementation of the programmes is, we 
have to assess the thing and that there 
should be a proper study. There is failure 
and no success. A nation wide study should 
be undertaken with regard to the 
implementation of the Government-spon-
sored programmes for the uplift of the 
Scheduled Castes and Scheduled Tribes. 
We have to ensure that the real persons get 
the benefit of the programmes. 

Another tragic thing is, in some States 
though there are elected heads of Pan-
chayats, they cannot go to their Panchayat 
offices. We have to take a note of this. I 
also want to say that the question relating 
to land is the foremost for agricultural 
workers. The States of Kerala, West 
Bengal and Tripura have drastic land 
reforms and there is no problem of 
untouchability or school dropouts of chil-
dren belonging to SC/ST families. Land 
related issues are very vital for them. There 
was a report by the UN, a comparative 
study with regard to mid-day meals 
scheme of Tamil Nadu and Kerala. It 
showed that the dropouts in Kerala 

globalisation, the employment avenues 
are coming down. You are aware that the 
public sector undertakings are in a very 
difficult situation. In these PSUs, some 
reservation is given to the SCs and STs. 
If we close down these PSUs, then the 
SCs and STs will lose employment 
avenues which are available there. 

Madam, privatisation is going on at a 
fast pace in our country. We are 
providing a large number of employment 
facilities in our private schools and 
private colleges. We are paying to these 
private schools from the Government 
exchequer. But, there is no reservation for 
the SCs and STs in these institutions. The 
Government should take a decision that 
there should be reservation for SCs and 
the STs in these private schools. 

Madam, there is one more issue which 
is related with this Report. Shri 
Janardhana Poojary mentioned about 
providing reservation to the SCs and STs 
in promotion. The Government should 
intervene in this regard. The reservation 
issue is always being used for creating 
problems among different castes. The 
reservation for the SCs and STs. is 
different   from   the   other   reservation. 

This is a Constitutional guarantee. We 
have to ensure that whatever is assured in 
the Constitution is implemented and 
given to the Scheduled Castes and 
Scheduled Tribes in due time. There 
should not be any delay. The backlog in 
the appointments should be cleared. 
Appointments should be done immedi-
ately. 

Regarding the stipend and the lump-
sum grants given to the students of 
Scheduled Castes and Scheduled Tribes, 
they are not being given in regular inter-
vals and that should be given in due time. 
Regarding the land distribution, I think, 
the Central Government should call a 
meeting of the State Governments and ask 
them to accelerate the land distribution 
for agricultural workers. 

With regard to Government sponsored 
programmes spending Rs. 4,000 crores or 
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were comparatively less than Tamil Nadu. 
In Kerala there were land reforms. In Tamil 
Nadu, even though they are spending more 
money, they have dropouts. The UN report 
says that. Land reforms is the base for the 
uplift of most of the downtrodden sections 
of the society. Therefore, when we are 
discussing about the implementation of this 
kind of a report, the Central Government 
should take note of the problems of land 
related issues. 

I would like to say one more thing and 
that is a matter which has to be rectified by 
the Central Government. This relates to 
Kamur district in Kerala. In a particular 
area, 6,000 acres of land is occupied by the 
Central Government for an agricultural 
farm. 71 Scheduled Tribes families are 
there. The Central Government is not 
permitting them to even dig a well there. 
This is a tragic thing. They are not 
permitting them to dig a well. There are this 
kind of anomalies. This should be rectified 
and this type of a long time gap should not 
be there while discussing this kind of 
reports. We are discussing this only for the 
sake of a Constitutional duty. We are 
discussing the report after 7-8 years. This 
kind of a delay should not be there in future. 
With these words I conclude. Thank you. 

SHRI SANATAN BISI (Orissa): Madam, 
I thank you for giving me this opportunity. 
Madam, though the Report has been 
submitted after a long time and we are 
discussing the Action Taken Report, I 
humbly submit to the House, that even if 
there has been a dealy, I believe the 
Minister concerned will seriously take into 
consideration whatever suggestions or 
proposals we are making here. I have gone 
through the Action Taken Report. At page 
three, welfare measures to be taken have 
been very clearly stated. It is also stated that 
the Ministry of Welfare is also 
implementing several Central and Centrally-
sponsored schemes for the welfare and 
development of the SCs and STs. So far as 
that programme is con- 

certed, guidelines are very clear with regard 
to the Action Plan for Special Component 
Plan;—(a) to allocate funds to the SCP in 
proportion to SC population percentage in 
the total population of the State; (b) to open 
separate budget head for the SCP in order to 
prevent diversion, under-utilisation and 
misutilisa-tion of funds earmarked for the 
SCs; (c) to make development plans 
concerned with the welfare and development 
as the nodal agency for formulation and im-
plementation of SCP; (d) to ensure that all 
schemes under the SCP are in accordance 
with the specific needs and priorities of the 
SC people; (e) schemes in core sectors like 
agriculture, dairy development 
...(Interruptions)... 

SHRI JIBON ROY: Madam, the Minister 
is neither listening nor is she taking down 
any notes. ...(Interruptions)... Many 
important points are being raised in the 
House. 

THE VICE-CHAIRMAN (MISS SAROJ 
KHAPARDE): She is very much listening 
to the speeches in the House. 
...(Interruptions)... They are discussing the 
same issue which we are discussing. ... 
(Interruptions)... 

SHRIMATI MANEKA GANDHI: They 
are going to get a reply to all the points.  
...(Interruptions)... 

SHRI SANATAN BISI: Madam, I was 
reading something, (e) schemes in the core 
sector like agriculture, dairy development, 
leather, wearing, textile, handloom, etc. are 
formulated under the SCP for the economic 
development of the SCs. Madam, my 
submission to the House and to the Minister 
concerned is that this is the Annual Report 
for the year 1997-98. I happened to be a 
Member of the Standing Committee on the 
Ministry of Welfare and the Ministry of 
Labour. We have toured several States. In 
all the States, we read out all these things 
and not even a single State 

was able to say anything regarding compliance.   
You   see   the   plight   of  these '     people. 

These are the Annual Reports. I 
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implementation ot the Special Component 
Plan is being done. It is a very important 
factor for the development of the SC/ST 
people. 

Secondly, in the Performance Budget of 
the Ministry of Welfare for 1996-97, it has 
clearly been stated about the special central 
assistance to States for the Special 
Component Plan for SC/ST areas. It says, 
"...with a view to enlarging the scope of 
utilisation of the special central assistance 
for the Special Component Plans, new 
guidelines were issued in July, 1993, 
according to which, special central 
assistance would also be used for the 
infrastructure development programme in 
blocks having 50 per cent or more 
Scheduled Caste population." When there 
was a question to that effect, the reply was, 
"As per the 1991 census, there are 24 
blocks having 50 per cent and more SC 
population in four States. The information 
is being collected and placed before the 
House." My question was about the amount 
invested on infrastructure development 
programmes during 1996-97 and 1997-98 
under the Special Component Plan for 

Scheduled Caste people. This is the 
way in which the Ministry is functioning. 
How would the SC/ST people be benefited? 
To provide money without showing any 
interest is of no use. The blocks have 
already been identified. As per the 
Performance Budget, it was there since 
1993. But, till 1998, we have not been able 
to know what infrastructure development 
has been made in those 24 blocks which 
have been identified earlier. This is the state 
of affairs. 

The other point is, that there is a great 
difficulty in obtaining caste certificates. As 
per the reply given on 20th July, 1998, the 
State Governments and the Un|on 
Territories Administration have 
recommended inclusion of 76 and 273 
communities as independent entries in the 
list of SC/ST respectively and another 148 
and 290 communities have been 
recommended for their specification 
 

ao not know what the Ministry is doing. I 
do not know whether they are monitoring 
it or not. How can they achieve 
economic development? Madam, I can 
give many instances. Only during tours 
we come across all these things. I would 
like to give instances how the present 
Ministry is taking the SCs and STs so 
casually regarding their welfare and 
economic development. Madam, this is 
the Annual Report of 1997-98. I would 
like to quote this Report and the answer 
given in this House. So far as the State 
Plan is concerned the amount is such and 
such. So far as the SCP for SCs is 
concerned, the amount is so much. These 
figures are contrary to each other, if we 
see the Economic Survey of 1997-98 of 
the Government of Orissa. It is stated at 
page 27.5 that during 1996-97, the flow 
of funds to the Special Component Plan 
was of the order of Rs. 494.51 crores 
which includes Rs. 369.31 crores from 
the State Plan and Rs. 101.25 crores from 
the Central Plan and the Central Social 
Plan. Madam, I do not want to go into 
the details. 

The reply was given on 20th July, 
1998. There was no mention in the reply 
of what was there is the Annual Report 
and what was there in the Orissa 
Government's report. I am not going into 
the details. Further, I would like to 
submit that there is a report given by the 
Department of Welfare, Government of 
Orissa. The figures are not there. The 
figures are completely different. I want 
to kaow from the hon. Minister, whether 
they are monitoring all these things. I 
want to know whether they had made 
any effort in all these years? I want to 
know as to how much money had been 
given to the State and how much assets 
had been created? I would like to know 
whether any assets have been created, 
because it is for the development of the 
people? When we ask any question about 
all these things, we are not getting any 
information, either from the State or 
from   the   Ministry.   This   is   how   
the 
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as synonymous with certain existing SC/ 
ST communities. But, till now, nothing 
has been done so far as those 
communities are concerned. The 
population of 148 and 290 castes is not 
getting any benefit, though there is an 
order of 1950 and decisions of the 
Supreme Court and High Court. This is 
the callous attitude of the department. 

The last one is, so far as the State of 
Orissa is concerned, one can find how 
unilaterally those things have been done. 
Last time when there was a discussion on 
SC/ST in this House under a Calling 
Attention Motion, I had very clearly 
pointed out the mistakes of the 
department. I would like to quote from 
the Brochure on Reservation for SC/ST 
people in secrice. It is the 7th Edition, 
published in 1987. It is concerning the 
State of Orissa. At page 375, it says, 
"According to the Constitution 
(Scheduled. Castes) Order, 1950, as 
amended, only the Dewar community has 
been specified as Scheduled castes 
throughout Orissa State. But, in view of 
the judgment delivered by the High Court 
of Orissa in the case of Narayan Behra 
Vs. State of Orissa, Dhibara, Keuta and 
Kaibart have to be treated as synonymous 
names with the Dewar community which 
has already been specified as a Scheduled 
Caste in relation to Orissa State. The 
formal inclusion of these names in the list 
of Scheduled Castes can be done only 
when a legislation is enacted by 
Parliament in this respect. 

The Scheduled Caste certificates to the 
eligible persons will be valid only if they 
are issued in the relevant name of the 
community entered in the Presidential 
Order i.e., Dewar. Before issuing such a 
certificate it has also to be verified 
whether the persons belonging to these 
communities fulfil all other conditions of 
eligibility set out in the Presidential 
Orders that is, the person should be a 
resident of the locality in specific relation 
to the respective Scheduled Caste from 
the date of notification of the Presidential 

Order. For the last three years, I have been 
raising this point. So far as this paragraph 
is concerned, nowhere it is mentioned 
either in the Orissa High Court   
judgement   or   in   the   Supreme 

Court judgement. They have inserted an 
extraneous matter into this. I have been 
demanding that it should be deleted, it 
should be amended. But, it has not been 
done till now. So, I would like to draw the 
attention of the hon. Minister to look into 
the matter and do the needful. 

Lastly, I would submit that during our 
tour with the Standing Committee on 
Labour and Welfare, we examined various 
industrial houses, banks and public sector 
undertakings. We found that even though 
this brochure is there, relevant provisions 
are there, various orders of the 
Governments were not being 
implemented. Even some of the 
departments did not know about this 
brochure and the Government orders. So, I 
would request the hon. Minister that at 
least from now we must take a serious 
note of all these things and let us 
implement all these things with all faith. 
This is my submission. Thank you, 
Madam. 

DR. (MS.) P. SELVIE DAS 
(Nominated): Madam, thank you very 
much for giving me this opportunity. I 
hope, sufficient time would be given to 
me and I would not have to hurry through. 
The hon. Members spoke before me have 
pointed out that the report given by Dr. 
B.D. Sharma, the Commissioner is being 
taken up after seven years, which itself 
shows how much significance we are 
giving to this report and how much 
importance we are giving to the down-
trodden people of our country. Of course 
Dr. Sharma has done three studies and he 
has written three reports. In the first 
report, he has concentrated on the 
condition of the Scheduled Castes and the 
Scheduled Tribes and examined them 
with reference to the framework of the 
system itself. Well, I do not want to go 
into the methodology. He concludes by 
saying  that  the  defect  is  in the  main 
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policy itself and in the execution of the 
policy. I really feel there has been a great 
deal of violation of the Constitution. The 
Commissioner is right in saying and I am 
right in justifying his statement that the 
people did not get what they ought to have 
got, according to the constitutional rights. 
Only a very handful of people in our 
country, belonging to this group, would have 
come up. And very few people are vocal in 
that group. They are afraid of being vocal 
because the little they have got, they will 
lose, whether he is a politician, whether he is 
a Cabinet Minister in a State or at the Centre. 
With due apology, I would like to stress that 
I have not made the above statement as a-
politician, since I am not one till now. 

I have made this observation as an 
educationist Even if they like to do it for 
their own people, they are afraid. I am from 
Karnataka, and a very few bureaucrats are 
there from this group. They do not even 
recognise their brothers and sisters. It is not 
that they do it wilfully. But, it is out of sheer 
fear. This just shows to what extent our 
society has been treating these people. 
Those who have done very boldly in certain 
states, have lost the opportunity of 
becoming Chief Secretaries, though they 
had an opportunity. 

Then, you have been talking about so 
many welfare measures in terms of benefits. 
I can say about scholarship. One of our hon. 
Members also spoke about scholarship. I 
had been the Principal of a college for ten 
years. I do not know whether they have 
increased the scholarship amount during the 
last ten years. 

Even -if there has been an increase, it 
would be only very minimal. Out of a 
hundred rupees that a person gets, 50 per 
cent does not go to the candidate. This has 
been the case and I am not exaggerating it. 
That is how it is being executed. The 
supervisors, the principals and the people 
who are in the administration never heard it 
or heeded to it. Specially in girls 
institutions, the girls feel humiliated 
because it is mentioned that 

the person is a Scheduled Caste person. 
These girls are humiliated very badly and 
are segregated in the college premises when 
their names are put on the notice board also. 
Madam they go and received the 
scholarships stealthily. When they go in that 
stealthy manner, they do not have the 
courage to question about what they should 
be getting. I am only trying to explain their 
position. Seven years back what the 
Commissioner, Mr. Sharma, said is the 
same today or it is still worse. 

Then the Reservation Policy. Madam, if 
we h;ive to take the Education Department, I 
would like to point out how many Vice-
Chancellors and how many professors we 
have in our country. Let us take the two big 
universities in the heart of the capital. One is 
the Delhi University and the other is the 
J.N.U. I think we can count them on the 
fingers. And if I have to talk about the 
University where I was the Vice-Chancellor 
during 1988—91; in the beginning there was 
only one SC/ ST Professor in all 60 
departments put together? I am not talking 
about the affiliated or other institutions; only 
the departments. For 60 departments, only 
one Professor was there becasue at the lower 
level , no recruitments were made Even 
though a recrutiment policy was there. We 
justify saying that the recruitment policy 
was brought in and the roster system was 
brought about. It was thought that lot of 
importance was to give on the Scheduled 
Caste and the Scheduled Tribe people by 
recruitment policy because Number one post 
is for the Scheduled Caste people; number 
two for Scheduled Tribes, number six again 
Scheduled Castes and number seven 
Scheduled Tribes and so on till hundred. In 
addition it was said, all right, you advertize 
three times and if candidates in that group 
are not found then the posts are to be 
converted into general category. All the 
three times, the candidates would come and 
they would say that the candidate was not 
suitable. I do not understand what this-word 
'suitable' means to people who are on the 
recruitment boards? It has also been said that 
the Government has made 



337    Government [1 DEC, 1998] Motion    338 

a policy that if a candidate is not suitable, if 
you don't find him suitable, then you just 
give him three months training, six months 
training or whatever you think. If he is dull 
give him one year training. But, straightway 
they will say, 'not suitable'. So, three times 
you will jolly-well say, 'not suitable' and 
dereserve the number one post the number 
six post and whatever the post is, up to 
hundred will be converted into general 
category. 

Secondly, when we recruit them, there are 
really some outstanding candidates who 
come from this group also. There are four 
posts and out of that one post is for the 
Scheduled Castes? All right, there is a 
candidate who is outstanding, why don't you 
consider him under the General Category 
when all other requirements are fulfilled so 
that another Scheduled Caste candidate 
could get it? No, nobody would agree to it. 
It is such a big crime to do such a thing. 

Well, another thing that I would like to 
say is about the constitutional rights and 
safeguards provided. Well, Madam, every 
State, I think, has got a Civil Rights 
Enforcement Cell. In my 42 years of 
experience, I, being the head of the 
Department, have reported several cases, 
through the Government, to the Civil Rights 
Enforcement Cell. Not even one case where 
a person who committed the crime had been 
punished. I can boldly make this statement. 
Unparliamentary words have been used for 
the Scheduled Castes people and they have 
been humiliated to the maximum. A 
Scheduled Caste woman's saree was pulled 
out in the public, in the University Campus, 
what action has been taken. I am talking 
about safeguards only leave alone welfare 
measures. They are being exploited very 
badly. Even among Scheduled Caste people 
they have been divided — divide and rule 
policy was Practised. 

Another thing that really bothers me is 
the- women belonging to the Scheduled 
Caste are the worst sufferers. When we say   
all    Scheduled   Caste   people   are 

landless, How can you imagine a Scheduled 
Caste woman to have a piece of land? So, 
she will be at the mercy of the landlord. 
How is she exploited? The only thing that 
she has got to preserve is her sex. She will 
be sexually exploited. So, these are all the 
things which are bothering us. Who will 
hear these things? They are not vocal. They 
have nothing with them. They are 
economically backward. They are socially 
backward. They are culturally backward. 
The are educationally backward. Where will 
they go? Who will listen to them?. Nobody. 
We are talking about the Fundamental Right 
given to them in the Constitution. As on 
today, even Scheduled Caste people in 
positions are suffering. Their agonies cannot 
be expressed to other people. Instead of 
prolonging these things, they must be 
educated. It is no use repeatedly saying that 
they are backward. Every one of us know 
that the Scheduled Castes and Scheduled 
Tribes are mast backward, downtrodden'in 
our society. They are treated very badly by 

the people. This is the statement I would 
like to make. Instead of elaborating as to 
how they are being treated, I would like to 
say what we have tried to do for them in the 
last 50 years and what we are going to do 
for them in the near future. Nothing much 
has come out, maybe a handful of people 
belonging to Scheduled Castes and 
Scheduled Tribes will be in positions. We 
may appoint one person at the top and 
another person here and another person 
there. As an hon. Member mentioned, how 
many persons belonging to the weaker 
sections are there in the Union Cabined,, 
how many persons are there as Governors, 
now many persons are there as Vice-
Chancellors, how many persons are there as 
Judges and how many persons are there as 
Professors. Even if they are appointed, they 
are posted in remote areas. I would like to 
say let us first educate them so that they can 
be aware of their own Fundamental Rights. 
Most of them even do not know the 
Fundamental Rights given to them in the 
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Constitution. Here I would like to say how 
poor and ignorant they are. It is not that they 
do not have intelligence. They do have it. 
God has created them. But environment has 
made them such that they have really 
become dull. 

I would like to share one experience with 
this Augast House. When I was sitting in the 
Recruitment Board—it is better not to 
mention everything in de-tail-I found one 
Scheduled Caste person did well. A 
renowned professor said, "How could he be 
a Scheduled Caste person?" I asked him, 
"What made you the think so?" He told me, 
"The candidate has answered so well. He 
was looking so nice. He was well-dressed. 
He was calm and composed." Why I am 
saying this experience to make the Hon'ble 
Member to know that this is the attitude of 
our educated lot towards the Scheduled 
Caste people. Now, let us educate them. We 
have said that we are giving education to 
everybody in our country. Let us 
concentrate more on the Scheduled Caste 
people. Let us not segregate them by saying 
this is the hostel of the Scheduled Caste 
boys, this is the hostel for Scheduled Caste 
girls. I do not like it at all. In this 
connection, I told the Government of 
Karnataka, let us not call these as Scheduled 
Caste hostels because they should mix up 
with other people and other people should 
accept them. We must educate them. To 
start with have resident schools for these 
boys and girls at the district level. Please 
impart them knowledge and wisdom so that 
they are brought on a par with other people. 

Dr. Ambedkar said, "Educate them and 
allow them to agitate." They are going to 
agitate one day. They are slowly coming up. 
But they are living with the kind of hope 
that this Government or that Government 
might do something for them. But if that 
hope becomes a disappointment, it is going 
to be really very bad for our country. I 
would like to say that the roster system has 
to be revised to a great extent. First they 
said that there will be a roster system in the 
recruitment. Nobody appreciated the roster 
system in 

the promotion. It should be there up to 
Group-B level, they said. Now it is 
abolished. Why should they not have the 
promotion at all levels even at Group-A 
level? What is wrong in that? For six long 
years, I sat on the Departmental Promotion 
Committee. A Scheduled Caste person 
might be outstanding, very good. But just 
one year before the promotion, he suddenly 
will become very poor. How do you take the 
average? The last report is the most 
important report and all the bureaucrats 
stricity go by the last report. If he is the 
poorest of the lot, he does not get the 
promotion. This is existing not only in 
Group-A service but also in Group-B and 
Group-C services. If you take a look at the 
recruitments made therefor in A, B and C 
Groups it is far below the quota?  Not only 
that, even 

Group-D their quota is not filled up. As per 
the new recruitment rules, he she must have 
passed his 8th standard just to wash the 
bathrooms and sweep the rooms. 

This policy should be changed and what I 
request repeatidly is that .we should educate 
the people. Let us change our policy, let us 
amend our constitution. It hurts me to see 
that after 50 years of independence, both 
men and women, among Schedule Caste 
people, are in a worse position, thank you 
very much for giving me this opportunity. 

SHRI V.P. DURAISAMY: Madam, in 
Lok Sabha, while marking the attendance, it 
is very clearly written there, reserved 
constituency and general constituency. 

THE VICE-CHAIRMAN (MISS SAROJ 
KHAPARDE): I hope you are going to 
speak on this subject. So, Mr. Duraisamy, 
when your turn comes, you speak on this. 
All right. Now, Shri Ish Dutt Yadav. 

�� 3� �* �	��(CI� ����): 
 3
,�� ,� 
��� 
� J�(����� �
�� &� ���
�� ��  ����1 
� 
��(c �# ��2$<9 2� ��o ह$ �ह# ह  &� �� ह
 
�� ��o �� �ह� ह� �� ��
�# �# ?�89 ����# @#  

 



341    Government [1 DEC, 1998] Motion    342 


�
 �(��  ह� ! 2�
� �69 �#� '�� ह� ! ��
�# ��  
51�� �69 
� ह
�� ���� ���
 ह  &� �� J�(����� 
�
�� &� ���
�� �# /?��� 
� �(1
� �$ �N� ह(� 
ह  ����� �$ J2�l
 �# �

� �# 
({� 1
�
 
� C��$ 
�
�� �#,�� �ह �हH ह$ 2
�
 ह  ! ,��
 ��
 �
�8 
ह ,,���  2#7� �
�
 2-�'
 ! ,���   ��) �89 b��?�
 
ह$�# ह  ! �� 
�(*� �

� N2 �� 2 �
 ह() ����� �( 7 
........�� J�' ���
 '�
 &� ��� �$'E �� J�' 
���
 ह ,��� @
��
 �� J�' ���
,�ह �$' &� 
C��# @
��
�) �� @# �

 �� �ह# ह  ! M#� ह� �� 
����1
� ��,ह

�� ����1
� ��  ��
o�
p� ��,,� ��� ��  
�
9�
�E �� b��?�
 �# &� J�(����� �
�� &� 
���
�� �# 2#-
 �
 J�(@� ���
 ! ,���) C0हE�� 
b��?�
 �# 2#-
 �
 J�(@� ���
 ! ,���) C0हE�� 
b��?�
 �# �� ,� �'9 ��  �$'E �
 
�


���,�t�� &� �
�� ���,ह� ��ह ��  
���
� ह$ &� �

� �# 
({� 1
�
 
� ��� �ह �(< 
�
)� ! ����� ����1
� �# b��?�
 �$ &� ����1
� 
�# b��?�
 ��  J0�'9� ����� �
��� ,� ��� ��  
J��� ��
) '�� ह�,  C� �
���E �$ �ह# 

��� 
� �
'� 
�हH ���
 '�
 ह  !  

[�'�"	c�J(�� �
	�
 � ��)'�u	��
 ह�A] 

�$ ���
�� �H �
 �� @# �$ ���
� ह�,C� 
���
�E �� &� ��9

� ���
� �� @# 
� �� &� 
,|7
 �/c �� ,��$ �
'� �हH ���
 ह  ! &� ��� 
�$'E ��  s2� ����1
� �
 J�(2
�� ��
�� �
 &� 
,� ��� ��  J��� �$ �
��� ��� ह�,C� �
���E �$ �
'� 
��
�� �
 �
��k� �
 ! C� �$'E �# 

�����
 
�d�# �हH &� 

�����
 ���
� �# �हH ���# 
&� ����1
� &� �
��� �$ �
'� ���� �
�� 
J�1�
���E �# 

�����
 �हH ���# ! � �
 �� 
J@# ह

�# 2��9 �c
 
 3
 �ह �ह# �# �� �ह
� �ह 
�
,� �
���� �# �ह
� �
� �32
<9
�< 
� �� )� 
� @# 
�$5 �हH �
 ! )� �
 �
$�� 
� @��@
�,&� ����
 
����1
� 
� �$ b��?�
 ह  J�(����� �
�� &� 
J�(����� ���
�� ��  ���
� &� �:�
8 ��  
��),C��
 @# �
��#��� �/*< �� �ह# ��' �� 2
�� 
�हH ह$ �ह
 ह� ! 


0���,
� ������ �� �ह
 �
 �� ����1
� 
� )
2# 
��
�� ��  ��),)
)�) ��
�� ��  ��) ��l8 �# 
b��?�
 �� �# '5 &� ,� ��� ��  J0�� �
��?<� 
@# ह(),)
2# @# ह() &� )
)�) @# ह$ ') &� 
�K����E 
� @# =�# b��?�
 �� �# '5 ! J�(����� 
�
��,���
�� ��  �$'E ��  ��) ��l8 �# b��?�
 
�� �# '5 &� ,��$ �K��# @# �
� '5 ! �����  
 

�
?���� N2 
� ,��# �
#l
 ���# 2-�'# �� 
�� �$ 25 2���< ��
�# ह  J�(����� �
�� &� 
���
�� �#,,� 25 ����� 
� �� 2
�� ����� �� 
���� �
� ����� �� �$'E �� �
@ �
>� ���
 ह ,�ह 
�
ह� )
2# ह$,)
)�) ह$ �
 �
��?<� ह$ �
 ���
� 
�# 7$<# �� ���� �-# �K��# 
� हE ? J@# @# 20  
����� �$' ����1
� �# b��?�
 �
 �
@ CM
 �हH 
2
 �ह� ह� ! �� '�#�# ह  ! �2 ��� ��  ���# @# �$�� 
� 
��� �
,��,�

� ��  ,� �'9 ��  �$'E �$ ह
��
 ह# 
C2��l� ���
 '�
 ह  ! ,��# ��
�# �$ J�' �

 �� 
���
 '�
 ह  ! �$�
 '�
 ह  �� �ह J�(����� �
�� �# 
��
�# �
 ह ,�ह ह���� �
�� �# ��
�# �
 ह  ! 
� 
2�7�
 �
ह�
 ह�� �� ���
� �� ,��$ �
<
�� ��  ��) 
��
 �$5 �

 ���
 ह�? ,��$ �

� �# 
({�1
�
 �� 
�$ J�' ���
 '�
 ह  ,��$ 
({� 1
�
 
� �$-�� �
 
��
� �हH ���
 '�
 ह  ! �2 ,��# ��
�# 
� ��� 
�
,),,���  '
�� 
� ��� �
,),2��� '
�� 
� )�-�$ 
��
# ���
�# �K��# 
� �
��'
 ! '��<�3 JB�� 
�
�� �5 '
��E ��  �#� 
� )� �
� �
),)� ���� 
� 
�
�� 2
��-�� '��<�3 JB�� �
� �
)�,�]�#� 
L�8# &� ��(�9 L�8# ��  �( � �$' �
� �
)�,����� 95 
����� ��
�# ��  �$ ह

�� J�(����� �
�� &� 
���
�� ��  @
5 ह ,C��$ �$5 �
@ �हH �
�
 ह  ! 
���
� �� �$ �$��
�) C���  ��) ��
5,���
� �# 
�ह �$��
�) ���.
# �
��� ह(5 ह  &� ,� �$��
p� 

� �*<
�
� � '�
 ह  ! ?�'y� L#
�# ,/0��
 '
�1# ��  
�

 2�,2��3� ��हN �# ��  �

 2�,����� �-� ���
p� 
��  �

 2� �


 �$��
�) ��
5 '5,,��$ ��
� 

(ह �
 ��
�� ��  ��),,��$ �$�'
� ���� ��  ��) ! 
����� �� J�(����� �
�� &� ���
�� ��  �5 
�$'E ��  ��) �$ �
�K�# ��
5 '5,C�
� �� ���# @# 
�
�K�# �
 
�
� 2
��-�
� �
� �� J�1� �हH �� 
2
�
 ह  ! �� @# ,���  ��) '
�� 
� 2#�� ��  2
�# �# 
b��?�
 �हH ह ,,���  ��) �$�#-�$<#,�2-
 &� 

�
� �# b��?�
 @# 2��# ��ह �� �हH ह$ 2
5 ह  ! 2
�� 
B#��# �$' �(4# �N� ह$ ') ह  ! ����� �� @# 95 
B#��# �# ह
�� �ह# ह  �$ �� �� 2�
� �
� 2ह�� 
�# ! ,��
 
({� �
�8 �ह �� C��$ �

� �� �� 
�� @# 

0��
 �हH �# ह  ! 

0��
 � ���� �
 �
�8 
�ह ह  �� �� �# C��# �t�� /?��� 4�
� 
ह�,� l�8� �/*< �� �27-� ह() ह� ! C���  ��) ��
5 �# 
b��?�
,2d
5 �# b��?�
 &� 
�
�E �# b��?�
 
�हH ह(5 ह  ! 
��# �
� 
� ,��
 
({� �
�8 �ह ह  �� 
�K����E �� �� �$'E �# '�#�# ��� �हH ह$  



343    Government [RAJYA SABHA] Motion    344 

���# ! ��E�� ��� ��  J��� ,��# �K����
� �हH 
ह  �� J�(����� �
�� � J�(����� ���
�� ��  �� 
@
,�E �$ �K��# �� ���  ! ,��# ��
�# 25 
B#��# ह  &� 25 B#��# �$ �K����
� �� �हH 
���� ! ,� 25 B#����E �$ ह
 )
)�).)
2#� 
&� �
��?<� �हH ��
 ���  ! ���
�� @# �
��?<� 
�हH ��
 ���  ! ���
�� @# �
��?<� ��
�� 
� 
@��@
� ���� ह� ! �
ह� ह

�# ���
� �ह# ह$,�
ह� 
�27�# ���
� �ह# हE ! ह
� �
��
�# ह  �� 
��9

� ���
� 
� @# )� ह# J�(����� �
�� ��  
�
��?<� ह� ! �� ह
 ,���  ���
� �# ��o �� 
�ह� ह�,,��$ �'� �d
�� �# �
� �� �ह� ह� ���� 
,�
�  @# ह
 �] 28 ह� ! �] 2�
 ,� 

��� 
� ह  �� 
,��
 �-
 
��"
�3� ��
�
 '�
 &� )� �� ����< 

�"# ह# J�(����� �
�� ��  ��
) ') !  


ह$��,
� ������ �� �ह
 �
 �� ,��# �t�� 
��
 �(1
��� ��  ��) )� ���� �N�# C2
� ह  
�
#� �
 ��<�
�
 ��E�� ���$ �K����E 2� �हH 
�'
 ���� !  

THE MINISTER OF POWER (SHRI R. 
KUMARMANGALAM): Sir, there is a 
point of order. 
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THE VICE-CHAIRMAN (SHRI 
SANATAN BISI): You withdraw it. 
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THE VICE-CHAIRMAN (SHRI 
SANATAN BISI): I adjourn the House till 
11 a.m. tomorrow, the 2nd December, 1998. 

The House then adjourned at 
five of the clock till eleven of the 
clock on Wednesday, the 2nd 
December, 1998. 

 

 


